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MINISTRY OF PETROLEUM AND NATURAL GAS
NGTIFICATION '
New Delhi, the 28th January, 1994

G.S.R, 44(E).—In exercise of the powers conferred by Section 3 of the
Oi and Natmal Gas Comumissipn (Transfer of Undertaking: and. Repeal)
Act, 1993 (65 of 1993), the Central Government hereby appoints the First day of
February, 1994 as the date on which the undertaking of the Comntu ssion bhall be

transferred to and vest in the Corporation. _
[No. 0-11021/2/93-ONG/D. 11}
NAJEEB JUNG, Jt. Secy.

* Printed by the Manager, Govt. of India Press, Ring Road, Maya Puri, New De1h1~1 10064
i ) and Published by the Controller of Publications, Delhi-110054, 1994

it




